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PER P. MADHAVI DEVI, J.M.:

This is assessee’s appeal for the AY 2011-12
against the assessment order passed by the CIT(A)-1,
Hyderabad dated 27.01.2016.

2. Brief facts of the case are that the assessee an
individual, filed his return of income for the A.Y 2011-
12 on 30.07.2011 admitting an income of Rs.
1,58,240/-. During the assessment proceedings u/s
143(3) of the IT Act, the A.O observed that there were
cash deposits in savings bank account of the assessee

in SBI. The assessee was, therefore, asked to furnish
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the sources for such deposits. Since the assessee
failed to produce any details, the A.O brought it to
tax. Aggrieved, the assessee preferred an appeal
before the CIT(A) and also submitted that a total sum
of Rs. 35,50,700/- was deposited by his employer into
his bank account to meet various expenses of the
company as the directors of the company were
travelling. With regard to a sum of Rs. 8.8 lakhs, he
submitted that they were chit fund amounts paid to
him and with regard to balance of Rs. 6,76,290/-, he
explained it to be from his friends and relatives. The
CIT(A), however did not allow the explanations of the
assessee and confirmed the order of the A.O and the
assessee is in second appeal before us.

3. The Ld. Counsel for the assessee has drawn our
attention to the documents filed in the paper book
which were filed before the CIT(A) and submitted that
the CIT(A), neither called for a remand report, nor has
verified the evidence by herself. Therefore, he prayed
that the issue be remitted to the file of the A.O.

4. The Ld. DR, on the other hand, relied on the

orders of the authorities below.
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5. Having regard to the rival contentions and
material placed on record, we find that the assessee
has filed explanations before the CIT(A) along with the
relevant evidence. The CIT(A) has not rejected the
said evidence. That being the case, she ought to have
called for a remand report from the A.O or verified the
documents by herself. Since, none of these steps were
taken by the CIT(A), We are of the opinion that, in the
interest of justice, the case should be remitted to the
file of the A.O for verification of the details filed by the
assessee before the CIT(A) and consideration of the
issue de-novo in accordance with law. Needless to
mention that the assessee should be given a fair
opportunity of hearing. Accordingly, the appeal is
allowed.

6. In the result, the appeal filed by the assessee is
allowed.

Pronounced in the open court on 27t April, 2018.

Sd/- Sd/-
(S. RIFAUR RAHMAN) (P. MADHAVI DEVI)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Hyderabad, Dated: 27th April, 2018
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Sri Krishna Prasad P. H.No 8-3-229/W/28&29, Flat G-
7, Sai Raj Towers, Hyderabad.

ITO, Ward 12(3), Hyderabad.

CIT(A)-1, Hyderabad.

The Pr. Commissioner of Income tax-1, Hyderabad.

The DR, ITAT Hyderabad
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